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LEGISLATIVE ASSEMBLY

REPORT OF THE SELECT COMMITTEE ON THE IMPORTS AND EXPORTS
(CONTROL)BILL, 1947.

WEz. the undersigned, members of the Select Committee to which the Bill
was referred, have considered the Bill to continue for a limited period powers to
‘prohibit or control imports and exports and have now the honour to submit this
-our Report, with the Bill as amended by us annexed thereto.

We oconsidered certain questions of detail in regard to the administration of the
‘powers of control to bo conferred by the Bill, but decided that the only amendments
necessary in the Bill were the insertion of a clause (new clause 8) dealing with the
cognizance and trial of offences under the Bill and consequential insertions in the

.definition clause (clause 2).
2. The Bill was published in Part V of the Gazatte of India, dated the 15th

February, 1947.
3. We think that the Bill has not been so altered as to require republication

.and we recommend that it be passed as now amended.

JOGENDRA NATH MANDAL.
ISMAIL I. CHUNDRIGAR.
R. VENKATASUBBA REDDIAR.

Nsw Drvar, *B, P, JHUNJHUNWALA.

The 12th March, 1947. D. P. KARMARKAR.

HAFIZ M. GHAZANFARULLA.
MOHAMMAD M. KILLEDAR.
*VADILAL LALLUBHAI.
*C. P. LAWSON.

. "Subject to & minute of dissents,



i [
. MINUTES OF DISSENT
I
There is no objection to the restrictions of import and export of any commodity
whenever the country requires it. Be it for one year, three years or evon more. But
I object to tho continuance of the present system of giving licences -to import
and export a particular commodity to a particular person or class of persons, as this
has resulted in creating a group of vested interests consisting of cfficials and the
merchants to whom licences are issued, and has led to various sorts of nepotism and
corruption, and has come in the way of freedom of trade. I would therefore sug-
gest that the following provisions should be made in the body of the Aot itself :—
In clause 3 sub-claase (1) add at the end— .

Provided that the Cantral Government may not iasué licences or permits in favour
of any particular person or class of persons for importing or exporting the restricted
commodities.

Further add (c) to clause 8 (1)—

That the importer or exporter of any restricted commodity under this Act, shall
arrange oxchange for remittance or receipt of value of the commodity im or
oxported only through the Reserve Bank of India or through such other Banks or
authorised dealers as the Reeerve Bank may direct.

B. P, JHUNJHUNWALA.

New DELHD ;

The 12th March, 1947.
I

There is no objection to the restrictions of import and export of any commodity
whenever the country requires it. Be it for one year, three years or evon more.
But we object to the continuance of the present system of giving licences to import
and oxport a particular commeodity to a particular person or class of persons as this
has resulted in creating & group of vested interests comsisting of officials and the
merchants to whom licences are issued and has led to various sorts of nepotism and
corruption, and hae come in the way of freedom of trade. I would therefore desire
that the necessary change should be made in the body of the Act itself, to avoid

theee contingencies..
VADILAL LALLUBHAL
New DErLm;

The 12th March, 1947.
m

1. I consider that the duration of this Bill is excessive and may lead to the
exercise of control I after the need for it has disa . It would, I think, .
have been adequate if the duration had been one year with & proviso that the Central
Government might by notification in the official Gazette direct that it should remain
in forco for a further period not exceeding two years.

2. 1 consider that the words occurring in sub-clause (2) of clause 3 after “accord-
ingly” in the 5th line should be omitted. There is no ground for removing the option
which Section 183 of the Sea Customs Act, 1878, gives to an importer of acoepting
a fine in lieu of confiscation or vice versa. The new provision may have been neces-
sary in war time but it rhould not be necessary in peace time.

3. I consider also thet & proviso should have been added to sub-clause (1) of
clause 3 limiting the operation of a resiriction on imports to a period of, say, six
months when such restriction is made for the protection of an indigenous industry.
The pmmothod of giving such protection is by customs tariff and the period sug-
gested s be sufficient to enable the Tariff Board to submit a report.

C. P. LAWSON,

NEw DELa1 ;
The 12th March, 1947,



P [BILL A8 AMENDED BY THE SELECOT COMMITTEX)

(Words sidelined indicate the amendments suggested by the Gommittes.)
A
BILL

to continue for o limited period powers to prokibst or control
smports and exports
WaEREASs it is expedient to continue for a limited period
powers to probibit, restrict or otherwise control imports into and
exports from British India ;
It is hereby enacted as follows :—
1. (I) This Act may be called the Imporis and Exports Soh;';:im- extens,
(Control) Aot, 1947. o doreement
(2) Tt extends to tho whole of British India.

(3) It ehall come into force on the 26th day of March, 1947,
and ehall rcmain in force for a period of three years only.

2. In this Aot,—
| (a)  Customs-collector ” means a Customs-collector

Interpretation.

a8 defined in the Sea Customs Act, 1878, or a Collector VIII of 1878,
of Land Customs appointed under the Land Customs Act,
1924 ;} XIX of 1084,
(0) “import” and ‘‘export’ mean respectively
bringing into, and taking out of, British India by sea, land
or air ; '
(¢) “ officer of Customs '’ means an officer of Customs
appointed under the Sea Customs Act, 1878, or a Land
Customs Officer appointed under the Land Customs Act,

1924,

8. (J) The Cent)al Government may, by order publisked in Powers to bid
the oﬁicigl Gazette, make provision for probibiting, rle)st.rivting or :;d".':ﬂ::ggﬂc
otherwige controlling, in aﬁ cases or in specified classes of cases, P
and subjeet to such exocptions, if any, as may be made by or
under the order,—

(a) the import, exyort. carriege ccastwise or ebip-
ment as ships’ stores of goods of any specified descrip-
tion;
(b) the bringing into any port or plsoe in British
India of goods of any speocified desoription intended to
be taken out of Britil? India without being removed
from the sbip or conveyance in which they aro being
carried.
(£) All gceds to which any order under sub-rection (7) applies
the)l Te danad to te gceds of which k¢ import or export has
lcen probikited or reetricted vnder cection 19 of the Sea Customs
Act, 1878, and all tl e provisions of that Act shall have effect ac- VIII of 1878,
cordingly, except that fection 183 thereof shall have effect as if
for the word “ rhall ” therein the word “ may ”’ were substitu-

ted,

(3) Notwithstanding anything contained inthe aforesaid
Act, the Central Government may, by order published in the offi.
cial Gazette, probibit, restrict or impore cor.ditions on the clearance,
whether for hcme concumption or for ehipment abroad, of any
gocds or claes of gceds imported in to British India.
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4. All orders made under rule 84 of the Defence of India
‘Rules or that rule as continued in force by the Emergency Pro-
visions (Continuance) Ordinance, 1948, and in foroe immediately
before the commenocement of this Act shall, so far as they are not
inconsistent with the provisions of this Aot, continue in foroe
and be deemd to have been made unde: this Act.

5. If any person contravenes any order made or deemed to
have been made under this Act, he shall, without prejudice to
any confiscation or penalty to which he may be liable under the
provisions of the Sea Customs Act, 1878, as applied by sub-sec-
tion (2) of seotion 3, be punishable with imprisonment for a term
which may extend to one year, or with-fine, or with both.

6. No Court shall take cognizance of any offence punishable
under section § except upon complaint in writing made by a
Customs-collector or by an officer of Customs authorised in writing
in this behalf by a Customs-collector, and no Court inferior
to that of a Presidency Magistrate or a Magistrate of the first
class shall try any such offence.

7. No order made or deemed to have been made under this
Act shall be called in question in any Court, and no suit, prose-
ocution or other legal proceeding shall lie against any person for
anything in good faith done or intended to be done under this
Act or any order made or deemed to have been made thereunder.
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